OPEN_COURT
CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH

ALLAHABAD

Allahabad : Dated this 29th day of May, 2001.

Jriginal Application N0.310 of 1999,

CURAM i
Hun'lblﬂ fir, Justice RRK TfiUEdi, Vi C%

Hon'ble lMaj Gen KK Srivastava, A.M.

Piyush verma S/0 Late Shri K.N, Verma,
Presently posted as Head Clerk.

in the Uffice of the Deputy CLhief
Commercial Manager (Claims),

Northern Railway, Varanasi.

(Sri ABL Srivastava, Advocate)

e o o o o o ohpplicant

Versus
| o Union of India through General Manager,
Northarn Railway, Baroda House,
New Delhi,
24 Deputy Chief Commercial Managsr(Claims),

Northern Railway, Varanasi.

(Sri AV srivastava, Advocate)

Res pondants

*® ® e & e & @

ORDER(DT al)

By Hon'ble iir, Justice RRK Trivedi, V.C,

By this OA under Section 19 of the Administrative
Tribunals Act, 1985, the applicant has challenged the order
dated 27-11-1998 passed by Uy, Chief Commercial Managser,

Northern Railway, Varanasi by which he has stopped payment |

of special pay of Rs,70/- per month to the applicant and

further not to deduct the amount already paid to the applican

as special pay from his salary,

R

Zy flhe claim of the applicant is that while he was

-

serving as Senior Clerk, he was sanctio pecial pay of

Rs,70/- per month on ad hoc basis by order dated 29-3-1995 5
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(Annexured-1 to the UA), [(he applicant continued to receive

the same, By order dated 13-3-1996 (Annexure-A-2 to the

UA) the said special pay was regularised and the applicant

was asked to work in place of Sri K.,N.Kool on reqular ba@is.

The applicant further states that subsequently he was

promoted to the post of Head Clerk by order dated zg_a-1997

and the amount of Rs,70/- per month as special pay j:nﬁth’

merged with pay as provided in Railway Board's Circular,

The grievance of the applicant is that without giving any
v—respondents p—

opportunity of hearing the Xppdxacgoat have concluded that

the special pay was wrongly paid to the applicant beyond

the prescribed limit and a recovery has been directed,

3. Sri A.V, Srivastava, learned counsel for the

respondents on the other hand submlttad that as the strength

leta%rm%a%r

of the cadre was reduced from 9(Q tu 83
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10% “to 8% The applicant being 9th person

has rightly been held that he was not entitled for payment
n;qﬁlgkspecial pay, Houwever, Sri AV Srivastava, counsel
for the respondents could not dispute the fact thgt the
impugned orders have been passed without giving any
opportunity of hearing to the applicant and without
considering his point of view in this matter, Considering
the facts and circumstances of the case, we dispose of this
UA finally with liberty to the applicant to make a datallad

h\w
reprasantatinq/mantioning all facts which have baenktaughi

‘{'h"‘ W .
in this Uﬂfaﬁﬂﬁiﬁﬁiﬁi;' before respondent no,2 within a

period of one month, The representgtion, if so filed, shall
be considered and decided by a reasoned order after giving -
personal hearing to the applicant within a period of tuwo

months, Till the representagtion is decided or for a period
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of tuwo munthaLtha recovery of the amount shall remain

suspended, In case the applicant's contention is
. - Vo -

o
accepted, the entire amount s recoverg)shall be paid

pack to him, The UA is disposed of accordingly. Thers

shall be no order as to costs,
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Vice Chairman
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